
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERA8AD BENCH 

AT BY DERABAD 

0 .A.No.18l/94 	 Date of Order; 17.2.94 

BETWEEN: 

K.Vittal Iculkarni 
	

Applicant. 

A N D 

Union of India, rep, by 
The Secretary, 
Ministry of Defence, 
New Delhi -11. 

Scientific Adviser to the Ministry 
of Defence, Research & Development 
Orgn.., Ministry of Defence, 
DHQ.P0 New Delhi - 110 011. 

The Director, 
enCe Metallurgical Researcri Lab,, 

Kanchanbagh (P0), Hyderabad-258. Respondents. 

counsel for the Applicant 	 Mr. K.Sudhakar Reddy 

Counsel for the Respondents 	 Mr.N.R.Devraj 

CORAM: 

HON'BLE Mr.V.NEELNDRI RAO : VICE-CHAIRMAN 

MON 'B LE Mr • R .RANGARAJAN MEMB ER (ADN;.) 



:3: 

Copy to:- 
- 	- 
l. 	Secretary, Ministry of Defence, Union of India, 

New Delhi—il, 

2.' Scientific Adv-Lssr to the Ministry of Defence, Research 
& Development Orgn., Ministry of Defence, DHQ PC, 
New Delhi—Oil. 

a 	11w 	Wu 6W& # LJwl wgie n ba ssus-ysas nawgcn LOU., - 

Kanchanbagh(po), •Hyderabad-258 

4. One copy to Sri, K.Sudhakar Reddy, advocate, CAt. Hyd. 

5.- One copy to Sri. N.R.Dovaraj, Sr. CGSC, COT, Hyd. 

6. One copy to Library; CAf, Hyd. 

?o One spare copy. 

Rem!- 
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'~'A ' 	 0\1 
0.A.181/94 	 Date of Decision:17th Feb.,1994 

ORDER 

lAs per Hon'ble Shri Justice V.Neeladri Rao, Vice-Chairm :1 
ç 	 1 	

SI 

This OA was f lied ±x praying ' qUashthe 
U 

chargernSib 	ted29.4..77.bynholdlng it as illegal, arbitrary 

and void-ab-initio and also to quash the suspension 

.7 	.' 

o4der-dated.2a8.76. by hclding.it  as illegal,arbitrary 

direction to the respondents 

.to reinstatq,the.applicant with al].:consequential benefits 

such.streaing...tUe period from 2.8.76 to the date of 

reinstatement as pe,riod spent on dtty and for payment 

period for seniority and all other purposes. 

The said charge memo was challenged by the 
file of the 

applicant in WP N0.4788/83 bn hjfligh Court of. AP and 

the same was transferred to this Tribunal and renumbered 

as TA 541/86. The said TA 541/86 was disposed of by 
vide 

this BenchJudgerrient dated 31.5.93 directing the respondents 

to complete the remaining portion of the disciplinary 

case expeditiously. it is stated that even though 

a direction was given to the Disciplinary authority to 

dispose the matter expeditiously, w it is not yet 

disposed of. 
C'- 

In suchase, the remedy of the applicant is 
11 

to file an* application under Rule 27 of the CAT Procedures 

Rules for implementation of the said Judgement and it is 

not by way of filing a separate CA under Section19 of the 

Administrative Tribunals Act, 

Hence, the CA is dismissed at the Admission stage. 

No costs. 

w 
	 (R . RGARAJAN) 

	
(v.NEELADRI RAO) 

r 
Member (Adifin) 
	

Vice-Chairman 

all 

Dated:The 17th Peb.,1994 

rnvl 	(Dictated In Open Court) 	 Cr12• 
S 
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- 	

CHECKED & 	 APPROVED BY 

IN TEE CEf1T AL ? iiISTRPTIVE TRIBUI&L 

- I -aJJ2RL:?L, 3ETC: AT HYLERABAD 

TUE Ho:vnE LR.JUJTICE V.LZIEELADRI RAO. 

VICE -CI-LkI RMAN 

7. -r -- 

- T;-L HO'2LE •LiR..2.ORTHI : MEMSER(A) 

THE IION'}3LE ?.T.CHA:i • SEKHAR IZEDDY 
ME;:ER(JUDL) 

AJD 

THE HCL'i3LL NR.R.RANCARA3AL? 	EI4BER 
(ADMN) 

Dated: /74/1994. 

II 

--H r7'P77Q'CT7CN3Tr" 
I 

O.A.No.- 

Adritted and Interim Directions 
iss\ea. 

Allo\ed. 	 -. 

Dis osed of atb directions. 
J—a1 2;aJ;C srna sse d . 	: 	fiiiiamiriistrtivt lribvnal 

Dismissed as wath1rawn. tStiATCH 
Di

A

ec ed for ef it. 
flt1ARl997 

a 

Red/Urdered. 

llYfl' -Yc ttCH. order as to cbsts.  

pvm 
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